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 These appeals are directed against the impugned order 

dated 29.08.2013 passed by the Commissioner (Appeals), 

Central Excise and Customs, Raipur, upholding the adjudged 

demand on the ground of clandestine removal of goods. 

2. The ld. Counsel appearing for the appellant submits that 

based on the investigation conducted by the Department, 

proceedings were initiated against various manufacturers/ 

dealers/ commission agents for recovery of the Central Excise 

Duty demand.  He further submits that in respect of some of 

the manufacturers, the Tribunal vide Final Order No. 50291-
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50295/2015 dated 27.01.2015 and Final Order No. 

52177/2016 has remanded the matter to the Original authority 

for passing the de-novo adjudication order. 

4. The ld. DR appearing for the Revenue reiterates the 

findings recorded in the impugned order. 

5. Heard both sides and perused the case records. 

6. I find that the show cause notice issued to the appellant 

also indicates the name of other manufacturers and 

consignees, against whom proceedings were initiated by the 

Department for recovery of the Central Excise duty liability.  In 

case of some of the manufacturer / dealers, the Tribunal vide 

Final order dated 13.06.2016 and 27.01.2015 has remanded 

the matter to the Original Adjudicating Authority for de-novo 

adjudication.  Therefore, in line with the direction of the 

Tribunal, the present appeals are also required to be remanded 

to the Original authority for passing de-novo adjudication 

orders.   

7. Accordingly, after setting aside the impugned orders, the 

matters are remanded to the original authority for deciding the 

issues afresh, after affording proper opportunity to the 

appellant for presenting their case.  The appeals are allowed by 

way of remand to the original authority. 

[Dictated and pronounced in the Open Court] 
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